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OPEN CXlJ.Rf 

· CENfRAL Af1 INISfRArIVE TRIBUNAL 
ALLAHABPD BENOi, ALLAHAB/ID. 

· Allahabad, this the 29th day of JtJlY 3J03. 

QJORJM : HON. MR.. JU Sf ICE B. H.K. TRIVEDI, V. C. 
HON. MR.. D. R.. T HlARI z A. M. 

O. A. No. 837 of 3)()3. 

Mahesh Prasad, aged about 45 years .:¥0 Shri J:urawal Prasad 
' posted as Section Erl] ineer ( Works) East Central ~ilway, 

Mµg hal Sarai, fy'o 1414-B, Manas Nag ar, Mug hal Sarai, 

District Chandaul i •••• ; 

Counsel for applicant ; Sri s. C. Budhwar , 
• • • • • Applicant • 

Versus 

l. Union of India through General Manager, East Central 

Railway, Hazipur. • I 

. 
2. Divisional Railway Manager, East Central Railway, Mug hal 

Sarai. \ 
" 3. Senior Divisional Personnel Officer, East Central Railway 

/ 

Mug hal Sarai. 

J. 

4. ASsistant Personnel Of f Lc ar , East Central Railway, 

Mughal Sarai. , 

5. Shri Parv ez -Alam 5/0 not known, posted as Section 

Engineer.-( Works), Survey, DHJI Office, Mughal Sarai. 

6. Shri .Abdus Sattar ,WO not known, Junior Engineer-I, 

wor-~ing as Section Engineer (Works), East Central 

Railway, kug hal Sarai..... - ••.••• Respondents. 

Counsel for· f esp ord errte : .Sri K. P. Singh. 

1 ORD E.B (ORAL) 

BY HON.MR. JUSTICE R. R.K. TRIVEDI, V. C. 

By this O.A. filed under section 19 of.-A.T. Act, 

1985, applicant has challenged. the order dated 4. 7. 3J03 ( ~~ 

( Annexure-I) by which applicant has been transferred f r on 

Mughal · Sarai to Gay a as Section Engineer. Before ccrni'n:J 

to thiS Tribunal applicant filed a representation before 

Respondent No. 2. A copy of the re•pr.esentation bas been 
,J..._ v\.. 

filed as/Annexure-5 •. AS the applicant has already 'i:fte 



: 2 : 

approached the c onp e t errt authority to retain him at Mughal 
-c, •• 

Sarai, in our opinion, it shall not be proper for the Tribunal 

to ~nterfere at this stag? except for a direction to the 

Resp ond'ent No. 2 to consider and decide the representation 

of the applicant within a p er Lcd ~f one month fran the date 

a copy of -this order iS filed and the applicant may be 

al Loved to continue at Mughal Sarai for a perio:i of one 

month or till the representation iS decided, whichever iS 

earlier, if he has already not been relieved. 

2. The o. A. is disposed of finally at this stage 
\ width the direction to Respondent No. 2 to decide the represen­ 

tation of the applicant by a reasoned and speaking order 

within one month frcm the date a copy of this order is filed. 

In order to avoid delay; it shall be open to applicant to 

file a c coy of the representation along -wd th copy of ,this 
'I I '-. 

order. f1)plicant shall be al.Lowed to continue at Mugnal Sarai 
. 

for a period of one month or till the representat.ion is 

decided, whichever iS earl ier1 provided applicant has already 
' I 

not been relieved. 
/ 

, , 
e : There will b e vno o.rder as to costs. 
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.A.M. v. C. 
ASthan§/ 
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